"o TRAL ACMINISTRATIY

TRIBWN AL PRINCIPAL BEN CH

0, A,No.d30/98 .
New Delhis this the DU ~ day of August,? 999
HON "BLE mn.s.a.noics, VICE CHAIRMAN (A).

Karam vir Singh,

s/o shri Narein Singh

Rlo L=Blodk, H,Noc.510, "

sewa Nagary k
New Delhi =110 003 oee ppplicentsd

(By ndwcate: shri Rishikesh ).
\Brsqs

1, Union of Indiay
through
its secretary,
Ministry of Human Resource De velopment,

Dgpariment of Culturey
shastri Bhawan,
Neu Del hi

2. The Oirector Generel/Vice Chancellor,
National Musstm/National Museum Institute

Jeanp ath,
New Del hi-‘! 10 001,

3. The padninistrative Officer,
National Museum,
Janp ath,
N eow m1hio

4, Head of Office,
~National Museum,
Janp ath,

New Del higf
5. The Registraf,
National Museum Institute,

Natiomnal Museum,
Janp athf\i ‘

Neuw ooes REpONndentsy!

(By Adwcate: Shri N.K.agarwal)
ORDER
HON 'BLE MR, S, Ro ADIGE, VICE CHAIRMAN (),

fpplicant impugns respondents’ oral

orders disengaging him from service and prays for

reqularisation as Peon since the date of his initial

engagament i.e. 10.3.97 with consequential benefitsd




e 2 o
23 Heard both sidess
3 . 1 find that en identical case bsearing

0 No.431/98 Dinesh Kumar Dubey Vss WOI & Orsd

(In which also Shri Rishi Kesh sppeared as eppli cent's
ounsel) was heard and di smissed on merits by order
dated 286,99, The fact that it is identical; is
bome out by commoR rejoinder filed to the present

Op Noo430/98 as well as to Oa No Ja431/98,

4, Nothing has been shown to me to establish
that the aforesaid order dated 286,99 has been
staysd, modified or sot asided 1 as a oo rdinate

single 'Bench em sbound by that order dated 28, 6, 99,.

Se for the reasons contained in the order
dated 28.6.,99 in mt:eybs case (supra), this Oap

ijs elso diemicsseds No costse

( So-RoADIGE
VICE CHAIRI AN (A) o

Aol {‘.

/ua/




